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LSnri M. B. Ranaj
section 133 of the Motor Vehicles 
Act, 1939, read with clause (c)
(iii) .of the Proclamation dated the 
18th January, 1973 issued by the 
President in relation to the State of 
Andhra Pradesh: —

(i) G. O. Ms. No. 660 published
in Andhra Pradesh Ga?etle 
dated 21st June, 1973, 
making certain amendment 
to the Andhra Pradesh 
Motor Vehicles Rides, 1964.

(ii) G.O.Ms. No. 812 published 
in Andhra Pradesh gazette, 
dated the 2nd August, 1973 
making certain amendment 
in Andhra Pradesh Gazette 
Motor Vehicles Rules, 1964.

(2) Two statements (Hindi and 
English Versions) explaining the 
reasons for not laying the Hindi 
version t>f the above Notifications 
[Placed in Library See No. LT- 
5596/73).

N o r t h e r n  R ic e  Z o n e  (M o v e m f n t
C o n t r o l )  A m e n d m e n t  O r d e r . 1973
THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICUL­
TURE (SHRI ANNASAHEB P. 
SHINDE): I beg to lay on the Tabk
a copy of the Northern Rice Zone 
(Movement Control) Amendment 
Order, 1973 (Hindi and English 
versions) published in Notification 
No. G.S.R. 397 (E) in Gazette of 
India dated the 22nd August, 1973, 
under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 
[Placed in Library. See No. LT- 
5597/73]
S u g a r  (R ic e  D e t e r m in a t io n  e t c .)  
F if t h  A m e n d m e n t  O r d e r , 1973 and 
N o t if ic a t io n s  r e . A n d h ra  P radesh  
Pa n c h a y a t  S a m it h ie s  and  Z il l a  P a r i -

SIIADS ETC.

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL­
TURE (PROF. SHER SINGH): I
beg to lay on the Table:

(1) A copy of the Sugar (Price 
Determination for 1972-78 Produc­
tion) Fifth Amendment Order, 1973

(Hmdi and English versions) pub­
lished in Notification No. G.S. R. 
392 (E) in Gazette of IndH dated the 
i t̂h August, 1973 under sub-section
(6) of section 3 of the Essential 
Commodities Act, 1955. [Placed in 
Library. See. No. LT-5598/73].

(2) (a) A copy each of the
following Notification under sub­
section (2) of section 69 of the 
Andhra Pradesh Panchayat Samithis 
and Zilla Parishads Act, 1959 read 
with clause (c) (iii) of the Proclam­
ation dated the 18th January, 1973 
issued by the President in relation 
to the state of Andhra Pradesh :—

(i) G. O. Ms. No. 621, published 
in Andhra Pradesh Gazette 

dated the 15th February 1973 
making certain amendment 
to the rules relating to 
establishments under Pan- 
chayat Samithis and Zilla 
Parishads, together with an 
explanatory note.

(n) G O. Ms No. 590 published in 
Andhra Pradesh Gazette, 
dated the 26th April, 1973 
making ccrtain amendment 
to Notification No. G.O. Ms. 
89, dated 21st April, 1966, to­
gether with an erratum and 
an explanatory note.

(iii) G. O. Ms. No. 591, published 
in Andhra Pradesh Gazette 
dated the 26th April, 1973 
making certain amendments 
to the rules relating to the 
posts of Van and Jeep Dri­
vers under Panchayat Sami­
this and Zilla Parishads, 
together with an explanatory 
note

(iv) G.O. Ms. No. 612 published 
in Andhra Pradesh Gazette 
dated the 26th April, 1973 
making certain amendments 
to rules relating to Estab­
lishment under Panchayat 
Samithis Zilla Parishads 
(District and Blocfc Cadw 
Non-Government Servants), 
together with an explana­
tory note.


